MP/MLA for the month of November 2024

Previsious

S.No. Nan.le o-f the Balance as on Institution Disposal Closing balance

District 01.11.2024 /RBT as on 30.11.2024
1 Ambala 0 0 0 0
2 Bhiwani 0 0 0 0
3 Charki Dadri 16 1 2 15
4 Faridabad 0 0 0 0
5 Fatehabad 0 0 0 0
6 Gurugram 38 0 0 38
7 Hisar 0 0 0 0
8 Jhajjar 0 0 0 0
9 Jind 0 0 0 0
10 Kaithal 0 0 0 0
11 Karnal 0 0 0 0
12 Kurukshetra 0 0 0 0
13 Narnaul 0 0 0 0
14 Nuh 4 0 0 4
15 Palwal 0 0 0 0
16 Panchkula 5 0 0 5
17 Panipat 1 0 0 1
18 Rewari 0 0 0 0
19 Rohtak 3 0 0 3
20 Sirsa 0 0 0 0
21 Sonipat 0 0 0 0
22 Yamunanagar 1 0 0 1

Total 68 1 2 67




Details of pending cases against MPs/MLAs in the State of Haryana as on 30.11.2024

Date of Date of Stay, if No, of
s (Case No. [Date and . Date of o filing . 2 Total no.| No. of P [Expected time |Comments by
. [Name of IName of Sitting/ . . . . . Offence Maximum o filing .2, Date of framing | Present status | any, by . witnesses . o .
Sr.No.| District Name Name of MP Title of the case [assigned in the | CNR No. number of |Police Station . filing ICriminal . . of witnesses . of completion ofDistrict and Sessions|
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
ICourt IFIR Challan \IComplain witnesses| examined . ftrial Judge
sheet e court be examined
Ambala Nil
Bhiwani NIL
MS.
MEENAKS
SANJEEV VS
HI SOMBIR HRBHA1- DECIDED ON
1 YADAV, SANGWAN SITTING SOMBIR NACT/148/2023 000864-2023 NIACT 138 | ONE YEAR 10-08-2022 12-11-2024 1 6 MONTHS
SANGWAN
ACIM, CH.
DADRI
RAMESH VS
SOMBIR HRBHA1- DECIDED ON
2 SANGWAN SITTING SOMBIR NACT/149/2023 000863-2023 NIACT 138 | ONE YEAR 20-03-2023 12-11-2024 1 6 MONTHS
SABGWAN
Directions given
mn Quanerly. Directions given in
meeting for strict] .
A Quarterly meeting for
compliance as ’ li
or instructions | Stict compliance as
SOMBIR SURESH HRBHA1- P issued b per instructions
3 | Charki Dadri SITTING KUAMR VS NACT/136/2024 - - NIACT 138 | ONE YEAR - - 13-03-2024 - 02-12-2024 - 1 - - 6 MONTHS | Y issued by Hon'ble
SANGWAN 001003-2024 IHon'ble Supreme|
SOMBIR MLA Supreme Court and
Court and . .
; . Hon'ble Punjab and
Hon'ble Punjab X
Haryana High Court
and Haryana from time to time.
High Court from .
time to time.
INIRMALA DEVI|
4 SOMBIR | SITTING | VSSOMBIR | NACT/120/2024 | [FRBHAL- - - NIACT 138 | ONE YEAR - - |o1-03-2024 05-12-2024 - 1 - - |6 MONTHS
SANGWAN 000796-2024
SANGWAN
RM NIWAS VS
5 SOMBIR SITTING SOMBIR NACT/119/2024 HRBFHAL - - NIACT 138 | ONE YEAR - - 01-03-2024 05-12-2024 - 1 - - 6 MONTHS
SANGWAN 000795-2024
SANGWAN
BRAMA DEVI
6 SOMBIR SITTING VS SOMBIR | NACT/118/2024 HRBHAL- - - NIACT 138 | ONE YEAR - - 01-03-2024 05-12-2024 - 1 - - 6 MONTHS
SANGWAN 000794-2024
SANGWAN
SUNIL VS
7 SOMBIR SITTING SOMBIR NACT/1369/2022 HRBHA- NIACT 138 | ONE YEAR 18-11-2022 05-12-2024 1 6 MONTHS
SANGWAN 004550-2022
SANGWAN
SOMBIR HRBHAI-
RAJBIR -06- -12-;
8 SANGWAN SITTING JBIR VS NACT/823/2023 001777-2023 NIACT 138 | ONE YEAR 13-06-2023 05-12-2024 1 6 MONTHS
SUKHVINDER
9 SOMBIR SITTING VS SOMBIR | NACT/1201/2022 HRBHAL NIACT 138 | ONE YEAR 10-08-2022 05-12-2024 1 6 MONTHS
SANGWAN 003614-2022
SANGWAN
SAJJAN VS
10 SOMBIR SITTING SOMBIR NACT/1251/2022 HRBHAL- NIACT 138 | ONE YEAR 08-09-2022 02-12-2024 1 6 MONTHS
SANGWAN 003874-2022
SANGWAN
VINAY VS
11 SOMBIR SITTING SOMBIR NACT/137/2022 HRBHAL- NIACT 138 | ONE YEAR 13-05-2019 02-12-2024 1 6 MONTHS
SANGWAN 001172-2019
SANGWAN
VINAY VS
12 SOMBIR SITTING SOMBIR NACT/139/2022 HRBHAL- NIACT 138 | ONE YEAR 13-05-2019 02-12-2024 1 6 MONTHS
SANGWAN 001170-2019
SANGWAN
KANWAR
SOMBIR SINGH VS HRBHA1-
13 SANGWAN SITTING SOMBIR NACT/1135/2022 003434-2022 NIACT 138 | ONE YEAR 30-07-2022 05-12-2024 1 6 MONTHS
SANGWAN
SHASHI
SOMBIR SHARMA VS HRBHA1-
14 SANGWAN SITTING SOMBIR NACT/1359/2022 004529-2022 NIACT 138 | ONE YEAR 17-11-2022 05-12-2024 1 6 MONTHS
SANGWAN
KRISHAN VS
15 SOMBIR SITTING SOMBIR NACT/268/2024 HRBHAL- NIACT 138 | ONE YEAR 22-05-2024 02-12-2024 1 6 MONTHS
SANGWAN 001868-2024
SANGWAN
VINAY VS
16 SOMBIR SITTING SOMBIR NACT/138/2022 HRBHAL- NIACT 138 | ONE YEAR 13-05-2019 02-12-2024 1 6 MONTHS
SANGWAN 001171-2019
SANGWAN
SOMBIR SUSHILA VS HRBHA1-
17 SANGWAN | EX: MLA SOMBIR NACT/540/2024 004116-2024 NIACT 138 | ONE YEAR 22.10.2024 02-12-2024 1 6 MONTHS




Date of

Dateof |.. Stay, if No, of .
. [Name of IName of Sitting/ . Ca§e N'}. DateLand . . Offence Maximum D.at.e of filing mlf‘g. Date of framing | Present status | any, by Total no. No. of witnesses Expected time Cf)mr.nents P by
Sr.No.| District Name [Name of MP Title of the case in the | CNR No. of |Police Station . filing ICriminal . . of witnesses . of completion of District and
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
Court IFIR Challan IComplain witnesses| examined . ftrial Judge
sheet e court be examined|
Faridabad NIL
Fatehabad Nil T e cnbeittad e
in view of the|
directions  contained|
in judgments passed
by the  Hon’ble
Supreme  Court of|
India in Writ Petitiol
(Civil) No. 536 off
2011 titled ‘Publiq
Interest Foundation &
other Vs. Union of]
PC ACT U/S ndia & another’ and
11 & 13 (1)(D) [Writ Petition (CIYl] )
18 GGM Sh. Virender| SH.NITIN SITTING Mukesh Vs. Nitin [COMA/12/202 %Félc’;;%%- COMPLAI SEC 9A (E), LIFE NA INA 05-07- Na 10.01.2024, No 19 19 0 Nozlfgl?vfafnzi(nf(lul:lea?
o Malik, ASJ |GADKARI Gadkari 0 NT 120B,166,336,4 IMPRISIONMENT 2018 Arguments .
2019 [Upadhaya Vs. Union|
106,409,420,468 ay
of India’ as well as|
1471 & 504 R
the directions|
conveyed by Hon’ble|
High Court vide lette
INo. 858/Spl/Gaz.11.17
dated 22.07.2021, the|
Courts concerned|
ave been directed to)
dispose of such cases|
lexpeditiously by
giving priority over|
and above other
7 witness one year(Stayed o
Sh. Amit Sukhbir Omparkash Vs 136 HRGRO3- 18.12.24, Pre flrlrEn:lntl)Zina . ‘:\]nit:;eesg in | Witnes List has been
19 GGM Gautam, Katari Former Meh : 00332020 |Complaint  Sec-5, Ggm 420 10 Years 21/02/2012 21/02/2012 [21/02/12 No E d ’ No Int inr ro- h  filed removed vide
ACIM ataria Churam - 174830/2014 12 vidence o - dcenacrege fotHRe order dated
arg Vi 27.04.2021)
levidence.
6 witness
. . One year(Stayed
Sh. Amit Sukhbir Om Parkash Vs, HRGRO3- 04.12..2024 iﬁsljp]ie}xfina g)’(rnllti?; in | Witnes List has been
20 GGM Gautam, X Former * [114, COMI- 74(00488720 Complaint |Sec-5, Ggm 420 10 Years 03/01/13 03/01/13 03/01/13 No Y i No . X removed vide
[Kataria Ramesh Evidence ntin pre- |pre charge not filed
ACIM 13 charge  levidence order dated
arg : 14.10.2021
levidence.
7, witness Arguments on
Sh. Amit et O Parkash v 219,114, HRGRO3- A11412A20t24, filed tl)y. 7, Wanecsls. Witnes List the point off
21 GGM Gautam, KL Former m rarkash Vs. o oMI- 00153720|Complaint  [Sec-5, Ggm 420 10 Years 10/01/13  [10/01/13  [10/01/13 No rgument on No  (omplainaexaminedin| Witnes List| summoning ol
IKataria Sant Ram aforesaid nt in pre- |pre charge not filed |accused Sukhbir
ACIM 74387/2013 13 . N .
application charge  |evidence. Kataria not
levidence. advanced
Hon’ble High
Court has
s s e
Sh. Amit Sukhbir Omparkash V: 135,114, HRGRO3- molain lexamined so Witnes List | via order of
22 GGM Gautam, UK Former parkash Vs \comi- 00013420|Complaint  [Sec-5, Ggm 420 10 Years 09/11/12 (091112 09/11/12 No 11.12.2024, Pws | No | -OmP Nk pre s LS a order o
[Kataria Narender nt in pre- not filed |CRM-M-11365-
ACIM 74923/2013 12 charge
charge levidence. 2021 beyond the
levidence. . date fixed before
Hon’ble High
Court
7, witness
. filed by |7, Witness Arguments on
Sh. Amit . 106,114, HRGRO3- . A X . . .
23 GGM Gautam, Sukhbir Former Om Parkash Vs. |y 00149820|Complaint  [Sec-5, Ggm 420 10 Years /2/13 /2/13 02/02/13 Set Aside 04.12.2024, No omplainaexamined in| Witnes List | Summoning of
IKataria Devender Argument nt in pre- |pre charge not filed | accused no-8 to
ACIM 74285/2013 13 Y
charge  fevidence. 27.
levidence.
7, witness 5 Arguments on
2 4,Witness .
. filedby |77 the point of
Sh. Amit . 218, HRGRO3- . __lexamined so| .,,. . N
24 GGM Gautam, Sukhbir Former Om Parkash Vs. |6 y\11/74136/2| 00032120 (Complaint  [Sec-5, Ggm 420 10 Years 04/06/13  (04/06/13  [04/06/13 No 16.12.2024, No [complainal G | Witnes List | summoning of
IKataria Satish Evidence nt in pre- not filed |accused Sukhbir
ACIM 013 13 charge :
charge levidence. Kataria not

levidence.

advanced




Date of I.)ete of Stay, if No, of .
L ICase No. [Date and . Date of e filing . 2 Total no.| No. of L [Expected time |Comments by
. [Name of IName of Sitting/ . I ¢ . . Offence Maximum o filing .o, Date of framing | Present status | any, by . witnesses . o P
Sr.No.| District Name [Name of MP Title of the case in the | CNR No. of |Police Station . filing ICriminal . . of witnesses . of completion of District and
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
Court IFIR Challan IComplain witnesses| examined . ftrial Judge
sheet e court be examined|
6, witness . Arguments on
" 5,Witness R
. filed by 27" the point of
Sh. Amit . HRGRO3- . _|examined so| ¢, . . N
25 GGM Gautam, Sukhbir Former | Om Parkash Vs. R217,C0MI744 | 151550 |comblaing  ISec-5, Ggm 420 10 Years /1513  [6/1513  [15/06/13 Dropped 13.12.2024, No [complainal G o | Witnes List | summoning of
[Kataria Parveen 38/2013 Argument nt in pre- not filed |accused Sukhbir
ACIM 13 charge :
charge . Kataria not
. levidence.
levidence. advanced
6, witness . Arguments on
2 4, Witness X
Sh. Amit Sukhbir Om Parkash Vs. (1% HRGRO3- 21.12.2024, iﬁ?f Iaina examined so| o0y sy sélﬁnsgrﬁ Ofof
26 GGM Gautam, X Former " |COM1/74847/2|00581120 Complaint [Sec-5, Ggm 420 10 Years 19/08/13  |19/08/13 19/08/13 Set Aside — ’ No mp ifar in pre . g ol
[Kataria Praveen Argument nt in pre- not filed |accused Sukhbir
ACIM 013 13 charge .
charge N Kataria not
- levidence.
levidence. advanced
(One witness one year(Stayed
Sh. Amit . 235, HRGRO3- 6 partly has been
27 GGM Gautam, Sukhbir Former Omparkash Vs. | 011i/74209/20| 00198920 Complaint  [City 420 10 Years 07/09/13  {07/09/13 | 07/09/13 No 19.12.2024, No  [WITNES lexamined in |6 WITNESS| removed vide
[Kataria Arvind Argument
ACIM 13 13 S pre charge order dated
levidence. 14.10.2021)
one year(Stayed
Sh. Amit . HRGRO31]| 420/467/468/47 has been
28 GGM Gautam, Sh. Sukhbir Former State vs Sukhbir 232 07686201| 854/2015 City 1/120B, R.P. LIFE 00/12/2019 P0/12/2019 LV12201 | 17/042023  |13.12.2024, PWS|  No 2 6 16 removed vide
[Kataria ICHI/4507/2019 IMPRISIONMENT 9
ACIM 9 Act order dated
27.04.2021)
103 (One witness one year(Stayed
Sh. Amit i . HRGRO3- partly has been
29 GGM Gautam, |- Om Parkash FORMER | Paramveer Rathi 003250~ (Complaint (Sadar 499,500,501 12 YEAR 08/09/08  08/09/08 08/09/08 No 19.12.2024, Pre- No 8  |examined in 7 removed vide
Chautala Vs Vipin Pubby |COMI/74820/2 PC Evidence
ACIM 014 2008 pre charge order dated
levidence. 27.04.2021)
Sh. Amit . HRGRO03- . Argument on
30 | GGM | Gautam, Sukhbir Former | Om Parkash VS JCOMIBSY/2021 6516 | Complaint | Sec-s, Ggm | 156(3) 30/05/2022 B0/0s/2022 | 307051202 No 15.01.2025,Consi) -y, No Point of
[Kataria Ishvanti Devi 2 2 deration .
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
31 GGM Gautam, Sukhbir Former Om Parkash Vs -\ 237812022 | 050924- | Complaint | Sec-5, Ggm 156(3) 06/10/12]  06/10/12 06/10/12 No 15.01.2025, No No Point of
IKataria Sukhbir Katria Notice -
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
32 GGM Gautam, Sukhbir Former Om Parkash Vs oG a095002 | 050307- Complaint | Sec-5, Ggm 156(3) 08.06.2022 [08.06.2022 | 08-06-202 No 15.01.2025, No No Point of
IKataria Sukhbir Katria 2 Notice .
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
33 GGM Gautam, Sukhbir Former Om Parkash Vs - |cy0,111/394/2022| 052610- Complaint  Sec-5, Ggm 156(3) 15.06.2022 [15.06.2022 |.>06-202 No 15.01.2025, No [No Point of
Kataria Sukhbir Katria 2 Notice -
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
34 GGM Gautam, Sukhbir Former Om Parkash Vs | 0037715022 | 050852- [Complaint  [Sec-5, Ggm 156(3) 09.06.2022 [09.06.2022 09-06.202 No 15.01.2025, No [No Point of
Kataria Sukhbir Katria 2 Consideration -
ACIM 2022 Summoning
. 166,166A,177,4 X
Sh. Amit . Raman Sharma Vs HRGRO03- . P 29.01.2025, (One Witness;
35 GGM Gautam, Bhupmder MLA Bhupinder Singh [COMA/23/202 013579- |Complaint |Sadar 06,407,409,417 10 Years 06.07.202 Preliminary No 1 Witness jpre charge 11
Singh Hooda 4 ,420,468,424,1 0 . .
ACIM Hooda 2024 20B Evidence [Evidence
Seven
. . witness
Sh. Vikram . 1 HRGRO3- Witness
36 | GGM | JeetSingh, Sukhbir Former | Om Parkash Vs o gny74475/2|00118320|Complaint  [Sec-5, Ggm 420 10 Years  |NA NA 19/09/201 Na 17/12/2024, No [ListNot P | na one year
[Kataria Vikash 3 Appearance . lexamined in
CIM 013 13 Filed
pre charge
levidence.
. INo Witness
Sh. Vikram . 214 HRGRO3- . . .
37 GGM Jeet Singh, Sukhbir Former Omparkash V.| yv11/74832/2 00573020 Complaint  [Sec-5, Ggm 420 10 Years NA INA 20/09/13 Na 05/12/2024.Awatl| 0y oo 1 feXamined in Na one year
[Kataria Naresh ng Order pre-charge
CIM 014 13 N
levidence
(Charge
. 207 framed. 5
Sh. Vikram . HRGRO3- - N
5 Sukhbir Om Parkash Vs . 15.02.2025,Awaiti . IWitness .
38 GGM Jeeé?ll\l/}gh, Kataria Former Rohit ICOMI/74881/2 006%620 Complaint [Sec-5, Ggm 420 10 Years INA INA 9/29/13 Na ng Order No 10 Witnes: examined in Five one year
014 pre charge
levidence
(Charge
. 213 framed. 6
Sh. Vikram . HRGRO3- .
C o Sukhbir Om Parkash Vs . 10/12/2024, JWitness
39 GGM Jeeé?ll\l/}gh, Kataria Former Raj Singh ICOMI/74685/2 0046132920 Complaint [Sec-5, Ggm 420 10 Years INA INA 11/2/13 Na Awaiting Order No 6 WITNELexamined in Na one year
014 pre charge
levidence
Sh. Vikram Sukhbir State Vs Sukhbir 227 HRGRO3- 13/12/2024 15 13 Witness
40 GGM Jeet Singh, Kataria Former Ftc 05628920 262/2015  |Sec-5, Ggm 420 10 Years 16/10/18 16/10/18 Na 12/11/18 Prosecution No Witness [Examined Two one year
oM ! i CHI/6525/2018) 18 Evidence " So far.




Date of

Dateof |.. Stay, if No, of .
. [Name of IName of Sitting/ . Ca§e N'}. DateLand . . Offence Maximum D.at.e of filing ﬁhf‘g. Date of framing | Present status | any, by Total no. No. of witnesses Expected time Cf)mr.nents P by
Sr.No.| District Name [Name of MP Title of the case in the | CNR No. of |Police Station . filing ICriminal . . of witnesses . of completion of District and
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
Court IFIR Challan IComplain witnesses| examined . ftrial Judge
sheet e court be examined|
17 witness
. lexamined;
Sh. Vikram . . 230 HRGRO3- Lo
41 GGM | Jeet Singh, ls(‘gl:;‘:f;r Former State \;CS”khb” 05629020261/2015  [Sec-5, Ggm 420 10 Years 16/10/18 | 16/10/18 | Na 12/11/18 1272024, No o Examitaton)  Na one year
M : CHU6527/2018| 18 pp chie
18" witness
lis deffered
Sh. Vikram . . HRGRO3- 19 Witness
Y} GGM Jeet Singh, Sukhbir Former State Vs Sukhbir 232 05629220(483/2014  [Sec-5, Ggm 420 10 Years 16/1018 | 16/10/18 [Na Na 12/11/2024, No P Examined Two one year
[Kataria Etc. ICHI/6531/2018 Appearance [Witness
CIM 18 So far.
36 Six witness
Sh. Vikram . HRGRO3- 6 partly
N Sukhbir Om Parkash Vs. . . 13/02/2025, X .
43 GGM Jeet Singh, Kataria Former ‘Akash Kataria |CHI/74888/201 00662620 |Complaint  (City 420 10 Years Na Na 01/10/13 NIL Warrant Yes WITNES |examined in Na one year
CIM N 13 S pre charge
evidence.
Sh. Vikram Sukhbir State V's Pawan 234 HRGRO3- 17/12/2024, 24 16 witness
44 GGM Jeet Singh, Kataria Former Dawas 17722201(952/13 City 420 10 Years 4/7/117 717117 Na Na Prosecution No WITNES lexamined Eight one year
CIM ICHI1/1266/2017 7 Evidence S
Sh. Vikram . . 237 HRGRO3- 19/12/2024, .
45 GGM | Jeet Singh, }i”fhrti”r Former State \gS”khb‘r 00540220(478/2014  [SECTOR -5 420 10 Years 14/01/19 | 140119 |Na Na Prosecution No Wifs’ 23X Wﬂﬁgezs Three one year
cIM ataria ¢ CHI/192/2019 | 19 Evidence 655 | examine
Sh. Vikram . HRGRO3-
46 GGM Jeet Singh, Sukhbir Former Om Parkash Vs COMI/G142/20\" 57 41~ \complaine 420 10 Years 7/12/18 Na 12/7/18 Na 19/12/2024, No 19 Na Nineteen one year
CIM [Kataria Meenakshi 18, 224 2018 Appearance ‘Witness
Sh. Vikram State vs Umesh (85 HRGRO03- 19/12/2024, . .
47 GGM Jeet Singh, szs‘}:/al Former Aggarwal 04532120 (154/21 IKherki Daula 7,10, EEDRA 7 year 28.07.2021 | 28.07.2021 [Na Na Procecution No Wit?ess Slef(a\/n\jliltnneass Twelve one year
cImM 88 /Manorama etc. |CHA/770/2021| 21 Evidence
Sh. Vikram . HRGRO3- 03/01/2025, .
48 GGM Jeet Singh, g?n ]?]harm Sitting %seg‘?afﬁngusﬂarg 2N0ACT/6311/20 011644- |Complaint |Udyog vihar  |138/142, NI Act 2 year Na Na 30‘02'202 Na Proclamation Us- No 4 Witness T;(;rmﬁzzss Two one year
cm g g 2020 82-83 Cr.PC :
. YES, Stay Awaiting Order,
Sh. Vikram . HRGRO3-
X Sh. Dharm . Neeraj Choudhary [NACT/13926/2 . . 19.06.202 03/01/2025, from . Stayed by Hon’ble
49 GGM Jeelcil\l/}gh, Singh Sitting vs Dharam Singh 020 022?())226(3)0- Complaint [city 138/142, NI Act] 2 year Na Na o Na Warrant Hon’ble 4 Witness Na Four one year High Court Order
High Court CRM-M-46130-2021
. YES, Stay Awaiting Order,
Sh. Vikram . HRGRO3- ’ e
50 GGM | Jeet Singh, Sh. Dharm Sitting Neeraj Choudhary NACT/13925/2|" 13759 |complaint  [city 138/142, NI Ac 2 year Na Na  [1906202 Na 03/01/2025, f“’,ml 4witness|  Na Four one year S‘f‘yﬁd by Hon’ble
M Singh vs Dharam Singh (020 2020 0 Warrant Hon’ble High Court Order
High Court CRM-M-46130-2021
. YES, Stay Awaiting Order,
Sh. Vikram . HRGRO3-
. Sh. Dharm - Neeraj Choudhary NACT/54559/2 . . 09.12.201 03.01.2025, from . Stayed by Hon’ble
51 GGM Jee;: ?ll\r/}gh, Singh Sitting vs Dharam Singh 019 1024521%5- Complaint city 138/142, NI Act| 2 year Na Na 9 Na Warrant Hon’ble 4 witness Na Four one year High Court Order
High Court CRM-M-46130-2021
. YES, Stay . Awaiting Order,
Sh. Vikram . HRGRO03- ’ Witness N
52 GGM | Jeet Singh, Sh. Dharm siting | Neeraj Choudhary NACT/54558/2| " g6 |complaint dty  |138/142, NI Ac 2 year Na Na  [0912:201 Na 03/01/2025,Warra| - from | FiiNg | Na Na oneyear | Stayed by Hon’ble
M Singh vs Dharam Singh 019 2019 9 nt Hon’ble Filed High Court Order
High Court CRM-M-46130-2021
. YES, Stay Awaiting Order,
Sh. Vikram . HRGRO3- > o
53 GGM Jeet Singh, Sh. [})flarm Sitting Neeré}‘j Cho”d.h”hy NACT/6594/201" 1 1977 |Complaint | Section-14 [138/142, NI Act 2 year Na Na  |2402.202 Na 08/07/2025, Appea f"’,ml 4 Witnessy  Na Four one year S‘?yﬁd by Hon’ble
M Sing| vs Dharam Singh [20 2020 0 rance Hon’ble High Court Order
High Court CRM-M-46130-2021
Sh. Vikram District President HRGRO3-
54 GGM Jeet Singh, [Umesh Former Gargi Kakkar vs COMI/467/202 064955- |Complaint Civil Lines 499 2 year Na Na 28.07.202 Na 07/0.1/202.5’ No 3 Witness| 3 Witness Na one year 07‘0.1‘202.5 ’
laggarwal 2 Consideration Consideration
CIM Umesh Aggarwal 2022
The
revision 13 .
09.05.2011,|09.05.2011, petition | Witness | 2 Witness
. have been
but accused,|but accused, against |have been| examined
Sh.Kuldeep | Sh.Kuldeep summoning|examined ua the
MS. NEHA vats was vats was order u/s | quathe ;lccuse d
X HRGRB1-| summoned | summoned 319 Cr.PC | accused
YADAV, Sh. Kuldeep o State Vs Parveen 187 Dated . 147,148,323,32 11.10.2024, persons who S 13.12.2024,
55 GGM ACJ (SD) Singh Sitting and others \(CHI/518/2017 | 000821- 24.10.2010 Bilaspur 5,506,452 IPC 7 years oln an oln an NA 25.09.24 Charge i was J phersons were na 'Within One Year| Prosecution Evidence
PATAUDI 2017 application | application ismissed |who were initially
w/s 319 u/s 319 by Hon’ble| initially
. : . arrayed as
Cr.pc vide | Cr.pc vide Punjab and |arrayed as|
.~ accused sh.
order dated. | order dated. Haryana |accused in| Kuldee
14.10.201 | 14.10.201 High Court the Vats P
on challan

16.01.2024




Date of
Dateof |.. Stay, if No, of .
L ICase No. [Date and . Date of e filing . 2 Total no.| No. of L [Expected time |Comments by
Sr.No.| District Name Name of Name of MP Name of Sitting/ Title of the case igned in the | CNR No. ber of |Police Station Offence Ma?( mum filing filing ICriminal Date of framing Pre.sent status any, by of witnesses wnngsses of completion ofDistrict and Sessi
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
Court IFIR Challan IComplain witnesses| examined . ftrial Judge
sheet e court be examined
Hisar NIL
Jhajjar NIL
Jind NIL
Kaithal NIL
Karnal NIL
Kurukshetra NIL
Narnaul NIL
SH. AMIT
KUMAR 148,149,153A .
B MAMMAN STATE VS HRNUO1- 379A.395 42| Imprionsment for 29.01.2025
56 Nuh SHARMA, KHAN SITTING JUBER etc. ISC/143/2024 002209- » 3 ¥ Jife 10/30/23 Appearance 0
AD&SJ, 7,436,506,201
Nuh 2024 1 150/01.08. ,120B,107,18
2023 NAGINA 01PC 25 25
SH. AMIT 148,149,153A
KUMAR ,379A,436,50 )
57 Nuh  |SHARMA, - AN USITTING || St s, SCM71/2024 RN 6,395,397,427) IMPrionsMeNtior | 447,53 A201.2025
AD&SJ, : 2024 | 149/01.08. ,201,107,120 pp
Nuh 2023 NAGINA B IPC 30 0 30
SHARMA. MAMMAN STATE VS ADIL 148/01.08 T;%xgbggé Imprionsment for 10.12/2024
58 Nuh T SITTING ISC/145/2024 |HRNUO10| ~ | NAGINA |5,427,201,107| p N 10/31/23 Arguments on 20 0 20
AD&SJ, KHAN etc. 2023 life
Nuh 02226- ,120B,180 charge
2024 IPC
SH. AJAY
HRNUO1- 148,153A,379 ) 10.12/2024
59 Nuh S:SESMJA' ; MAMMAN | sITTING SE;E VS lsci7312024 | 002706- B427,435,39  IMmprionsmentfor | 43053 Arguments on
, 2024 5,397,201,120 e charge
Nuh 137/01.08. B,180,107
2023 NAGINA IPC 33 0 33
Palwal Nil
Bhupind Sitting
Singh
[Hooda RCCHG 120B, R/'W /Awaiting order
CBI VS HRPKO01 g
N . 2015A 0019 CBI ACB 1420,471,IPC & Charge not ffrom Hon’ble
60 Panchkula ]I?»{hull)ilm;::r tSl:ngh PC/3/18 000?;420 DATED CHD 132) /W 10 year 02/02/18 02/02/18 -NA- framed High court for Yes 367 0 367
ooda & others 15.09.15 13(1) D )IPC 13.12.2024
Bhupender Sitting
Singh
Hooda.
Moti Lal RCCHG20 120B/420 TPC For awaiting of [For awaiting of
(Court of CBI Vs HRPKO01 N : ¥ .
61 | Panchkula [Sh.Rajeev Vohra Bhupinder Singh [PC/16/2018 | 00490720 174/0008 | CBIACB jand 13(2)1}’“” 10 year 01.12.2018 | 01.12.2018 | N/A Hon’ble High  Hon’ble High Yes 82 0 82
Goyal (Rajay Hooda & ors. 18 Dated CHD 13(1)(d) of PC court order on |court order on
Speci Sabha : 05.04.2017 Act 13.12.2024 16.11.2024
pecial b
Judge , CBI g!eg‘ er,
[Haryana At ied)
iPanchkula —
(joined on ]S?p_lll;l])lender Sitting
28.04.2023 !
) Hooda. DN
Moti Lal HRPKO01 ENFORCEM | 3and 4 of IFor further
62 | Panchkula Vohra ED Vs AL |SOMAMAZ20T lgg450320 CONPLAT Ny PMLA Act 7 year 26.08.2019 | 26.08.2019 | *05-201 C';::&fe‘;"‘ lproceedingon No 25 0 25
(Rajay 19 CHANDIGAR| 2002 13.12.2024
Sabha H
member ,
died)
Bhupind COMA/3/2021 | HRPKO01 DN [For awaiting
Singh Hud . 00048820 ENFORCEM 3and 4 of ut ion of
63 | Panchkula Sitting :fl? 1‘1/ ;ﬁzzpé"g:: 21 CO“&,I;LAI ENT PMLA Act 7 year 15.02.2021 [15.02.2021 15'02’202 ::rl;:egg not final report in No. 34 0 34
e i CHANDIGAR| 2004 IRC/02/2016 on
H 13.12.2024




Date of I.)ete of Stay, if No, of .
L ICase No. [Date and . Date of e filing . 2 Total no.| No. of L [Expected time |Comments by
. [Name of IName of Sitting/ . I ¢ . . Offence Maximum o filing .o, Date of framing | Present status | any, by . witnesses . o P
Sr.No.| District Name [Name of MP Title of the case in the | CNR No. of |Police Station . filing ICriminal . . of witnesses . of completion of District and
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
Court IFIR Challan IComplain witnesses| examined . ftrial Judge
sheet e court be examined|
c c
Eourtof n
IMs. Sanghi Ram
\Aparna .
. . HRPKO03 FIR NO. IFor prosecution
64 | Panchkula |[Phardwaj, Former | State VsSanghi |opy 030019 (00429201200 dated  PeC©F 14 g 1pc 7 year 10.01.2019 [10.01.2019 |'N.A  [12.06.2023 levidence on No. 15 8 7
CJM, Ram IPanchkula.
9 24.11.2017 02.12.2024
[Panchkula.
(30.07.2024
4)
The requisite report
has been submitted
by Sh. Sanjay, SDIM,
Samalkha in whose
Court a Criminal case
bearing CIS No. CHI
255/2020 titled as
. IProsecution State Vs. Sudhir etc.
Sh. Sanjay, . . HRPPA10 457,380, . . L
65 | Panipat [SDJM Satvinder State Vs. Sudhir | opposs o00jo1109 | 280dated | oo ikha | 406,1208, 34 7 Years 09.07.2021| 30.07.2021 | NA 0730021 Vidence for NA 39 35 4 6Months | &involving former
IRana etc. 28.04.2020 10.12.2024 & MLA is pending. 4
Samalkha 2020 IPC ;
19.12.2024 Pws examined
during the month.
The case was
adjourned to
12.11.2024 &
28.11.2024 for
remaining
prosecution evidence.
51 51 0 Judicial Officers have
been directed not to
IAccused Sunil give unnecessary
\And Dinesh @ adjournments except
Kala were for the
|Sh. produced before special/substantial
Salender ::e mul:tVC o reasons to be
. roug| . On . :
n h Add. X . State Vs. Balbir HRRHO10 141, : . 23.01.13 request of Ld. Six m_omhs after reco,rded on moving
66 Rohtak District & - Balbir @ Bali Former N 64 02 Kalanaur 302 Life Imprisonment |19.09.2011| 23.01.13 | 28.05.11 vacation of stay |of written application
" @ Bali 902014 06.05.11 & 27.08.21  |defence counsel on proceedings. | by th d
essions ithe case was P! gs. | by the concerned.
ladjourned to They have also been
11.12.2024 for asked to use video
defence evidence, conferencing facility
if any and for for conducting court
arguments. proceedings and
speedy disposal of
such cases.
On 13.11.2024 3 38 1-2 years after
n 15.11. vacation of stay
adjournment Sta}/ed by on proceedings.
Ms. Nisha sought. Heard, |Hon'ble Mr.
. ’ Allowed. Case Justice
Chief . HRRHO030 S .
67 Rohtak  Judicial - Balraj Sitting Manish Grover Vs 153|03548202 -~ CivilLines | 199 00 1pC - - . 2602.202| e ed yet | W3S adjourned to | H.S.Madaa 41
Magi Balraj 0 Rohtak 0 13.12.2024 for non
agistrate, argument on the {27.08.2020
Rohtak. point of in CRM-M
summoning of |54747.2020)
accused.




Date of I.)ete of Stay, if No, of .
[Name of IName of Sitting/ (Case No. [Date and Offence Maximum Date of filing filing Date of framing | Present status | any, b Total no.| No. of witn;sses Expected time [Comments by
Sr.No.| District Name [Name of MP Title of the case igned in the | CNR No. ber of |Police Station . filing ICriminal . 1Y, DY of witnesses . of completion ofDistrict and Sessi
the Court MLA Former alleged punishment charge . charge and its next date | higher . . remainto | .
Court IFIR Challan IComplain witnesses| examined . ftrial Judge
sheet e court be examined|
3 8| 1-2 year
Case was
adjourned to
14.12.2024 for
evidence on
behalf of
Ms. Nisha, complainant.
(Chief HRRH030 Argument on
L. Mahant _ Mahant Balaknath 499,500,501 06.09.202 application u/s
68 Rohtak JMu:IC-IaI Balaknath Sitting Vs Baljeet 961/15686202 - IMT,Rohtak pC - -- - 1 Not Framed yet 317 Cr.P.C. for 11
gistrate, 1 permanent
Rohtak. exemption of
accused Baljeet
Yadav not
advanced. Same
be advanced on
the date fixed.
Rewari NIL
Sirsa Nil
Sonipat Nil
The Hon'ble High
Court of Punjab &
Haryana at
Chandigarh, has
directed to adjourn
ithe hearing in the trial|
to a date beyond that
given by the Hon’ble
- High Court, in CRM-
- Direction has "\B5 270 1 No
Ms. Indu The case is fixed bgen BIVEN 1O ¢ ther order has been
Yamuna |Bala, Chief| Sh. Subhash State V/s Kusum HRYN030 FIR NO. 420, 406, 409, for 07.12.2024 for adjourn the case received from the
69 N N - § Former ; CHI/444/21 01542202149 DATED Buria 467, 468, 471, | Life Imprisonment |16/03/2021 | 16/03/2021 - 08.06.2021 awaiting further Yes 11 0 11 beyond the date s .
agar Judicial Chaudhary Rani etc. . 4 Hon’ble High Court.
X 1 15/10/2018 120-B IPC orders of Hon'ble fixed by the ) X
Magistrate . § . The date fixed in the
High Court.. Hon'ble High s )

Court. Hon’ble High Court
was 22.07.2024 and
further adjourned for

02.12.2024 and as
such the present case
has been adjourned
for 07.12.2024 for
awaiting further
orders from the
Hon’ble High Court.




